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On being nienLionod this matter hs been taln 

60 
	 or L iflT&l (I iSOs Li 

beard •3hri U .R .ou tray, Advocate for the 

api icants and Shri 	.11 . l4ishra , Advocate for the 

ROSE)ondents/Rajl\.Jays. 

Three a2licants, who came over to regular 

establishment of the Railways 	with 	effect from 

1.2.1991, in this 	Original 	plication have prayea 

to arItedaLe th(j roqularisation w.o .f. 1.4.1973 by 

virtue of instructions issued by the Railways on 

26 .4.1909. The Advocate for the applicin tp1acnr1 bore 

us the Circular/letter dated 13.0.2001 (issued from the 

Office of the C .P .0 ./GnO), the contents of which are as 

under : 

"Sub: Reqularis atien of S err ices of Railway 
employees i.O.f. 1.4.1973 against 
P.C.R .  Post : 

of ito tile Railway Adminis Uration ha 
been facing a huge number f Court Cases 
arising out of priyor for seeking the benefit 
of reqularisaLion of services of Railway 
employees who were on the roi]. of Cons bruction 
Lhiit and who had completed three ye are of 
con binuous service. They are mainly aggrieved 
by the :EacU that many junior omoloyces have 
got the seine benefit by virtue of: the verdict 
delivered OJ the lIon' ble C;'I/CAL in earlier 
cases. 

As 	e:Lr0c1 by C .? .0 ., 	CorrmijLt;ee 
compris i.ng Dy.  . OPO ( hI)/bRC 	Sr .DPO/ UjL 

hs been cons titu Led which will (JO through 
the pending court cases of similarly 
3 iLuatod and circumstanced in nature and 
indcaLo suitable course oF action. 

You are therefore, rogues Led to iocate/ 
ident Lfy such cases and inform the s aid 



CommjLtac for 3ppror1ate acLion 
accordingly'. 	

& 

placing the aEOr$ai(J circular of 

S.E. ail-z4ys, the r3vocabe for t!eap'1icant(s) prayed 

for a direction to Respondents to consider his/their 

c7 r 	 grievance ijy the Comi -iittee set up to decide the issue 

as raised in the present Original ipiicatiori. 

' ii In the aforesaid premises, without entering 
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into the merits of 

with a direction to 

the case, wO dispose of tiuLs 

Respondents to place the 

0 .. 

grievance 

4
1 

of the applicant(s) before the Comnitbee constiLted 

for the purpose and the said CommiLCC should consider 

the CJ5C oC thin applicant under thin relevant rules and 

lflS trucj.ons on UO nUbjCcL, at the ecirlies b d.aspcitch. 

This 0 .. is accordingly disposed of. No costs. 
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